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THE CENTRAL ADMINISTRATIVE TRIBUNAL

CUTTACK BENCH, CUTTACK

OA/Mﬁ#No“gg1996 |

él‘aqm%wm%@ﬁ"\é\pp'lcam (s)
Versus

5 .%..............Respondent (8)

Order with Sigmature |

-
1
B
\

e

Registrar u‘V
e
4]
Mengffngn.)

| E;“ UG @ Wl
Heard Shri D.P.Dhalasamant, learned WL‘“"L“Q

counsel for the applicant and Shri Ashok L\ﬁ ‘C{ - G—-PMM
Moéhamty, learned Senior Standing Counsel ”‘FD(L.L
(Central). &% \VTHC.QM

°It would @ppedr that the applicant haqi%_W {
worked ag EJD.ML W, Tabla B.0. for some time M}M 'z%?
and h@s g@ined some experience of postal

work. According to @pplicant, his name hds %
not been sponsored by the Employment Exch- &/

that he possesses qualificatiors which are u/t%j\‘
higher than those requisition for the job, o » V- B ‘“’
and because a requisition was made to the W
Employment Exchange tO sponsore only 8th

class passed candidates. The applicant

contends that a@lthough he hés experience

of depdrtmental work, his case suffers only ‘—OQS Amg—m/h
because of his higher gudlification. #ccor=- ,Z/l\@-y

ding to the Bepartmental rules also, 3

matriculdte is to be given preference in M -
the mitter of selection of EDMC/DA/Packer. 0% {':)_ﬁ,v\.,\f,u
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1.3.2.9 Adjourned to 9.2.199.
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ange in the present instance on the ground
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Considering all 6spe¢ts, it is
directed that the candidature of the
dpplicént may also be considered along

with other candigates sponsored by the | o
Employment Exchd8nge, and the most Ovdex NE )
suitable candidate be selected for the | At 9. 2-%
post, if the selection is not ypet

finalised. fFree csfy vk

Incidentally, it was pointed out RN TP SRR Mg_a
on behalf of the applicant that in the
matter of selection of such EDAs, bo iffued o
mdtriculates should be preferred to ot Hon e vl exwiago| |
candidates having minimum lower educa- -k ‘
tional qualification, as per departmental \& ,
instructions. Neverthe less, whenever ‘a’i\:’jmﬁ Q‘?.po\%
requisitions are méde to Employment .
Exchanges this fact is not being intimdted
with the result the&t the candigates with

mitriculation are not being sponsored by
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them. The Chief Post Master Generial, may
cOnsider whether it would not be necessary /Q‘
or desirable to @dopt & practice, hereafter, @
of intimdting to the Employment Officer, 0\'\%

whenever a requisition is mége, as to

the position of the instructions regérding N =S
preference to be given to matriculates, 5\ o s AvE No. )’—_
sO that the field of choice can be come A\ - ?L“C\Q W
wider and better balanced, so that the e &"J‘&t ©n _\l\\ﬂ

RN
depirtment gets better qualified \ENB SQ‘%U\ % 64" |
candidates for consideration. \-“\k?‘\ @N‘ T

The.Original- Applic¢ation iscr | The Ao
disposed of at the admission stage. m‘a Qg e
Hand over a copy of the orders mmﬂ %\ [
to the petitioner's counsel. ,"O'L e s ES
i Nyes. & - M
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